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nesg Adwisory Committee: presented
to «the .House :on: the 22nd . January,
1976.”

MR. SPEAKER: The question 1s:

“That this House do agree with
the Fifty-eighth Report of the Busi-
ness Advisory Committee presented
to the House on the 22nd January,
1976.”

The motion was adopted.

SUPPLEMENTARY DEMANDS FOR
GRANTS (NAGALAND) 6 1975-76

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): I beg to present a statement
showing Supplementary Demands for
Grants in respect of Nagaland for the
yvear 1975-76.

SUPPLEMENTARY DEMANDS FOR
GRANTS (PONDICHERRY), 1975-76

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): I beg to present a statement
showing Supplementary Demands for
Grants in respect of the Union Terri-
tory of Pondicherry for the year 1975-
76.

12.05 hrs.
PRESS COUNCIL (REPEAL) BILL*

THE MINISTER OF STATE OF
INFORMATION AND BROADCAST-
ING (SHRI VIDYA CHARAN
SHUKLA): 1 beg to move for leave
to introduce a Bill to repeal the Press
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Council Act, 1965, and:to provide for
certain matters incidental thereto.

MR. SPEAKER: The question is:

“That leave be granted to intro~
duce a Bill to repeal the Press
Council Act, 1965, and to provide
for certain matters incidental there-
to.”

The motion was adopted,

SHRI VIDYA CHARAN SHUKLA:
Sir, I introduce the Bill

STATEMENT RE. PRESS COUNCIL
(REPEAL) ORDINANCE

THE MINISTER OF STATE OF
INFORMATION AND BROADCAST-
ING (SHRI VIDYA CHARAN
SHUKLA): I beg to lay on the Table
an explanatory statement (Hindi and
English versions) giving reasons for
immediate legislation by the Press
Council (Repeal) Ordinance, 1975.

12.06 hrs.

INDIAN RAILWAYS (AMENDMENT}
BILL

THE MINISTER OF RAILWAYS
(SHRI KAMLAPATI TRIPATHI):
Sir, I beg to move:

“That the Bill further to amend
the Indian Railways Act, 1890, as
passed by Rajya Sabha, be taken
intg consideration,”

The Bill seeks to replace the Indian
Railways (Amendment) Ordinance,
1975, which was promulgated by the
President on the 25th September, 1975.

*Published in
dated 23-1-76.
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- {Shri Kemlapati Tripathi}

Experience hig shown that at times
and in certain areas, goods are not
promptly unloaded from the railway

agons in the yards, The conges-
tion in the serving yard further sets
in motion a chain reaction of hold-up
of loaded wagons en-route and restric-
tions on fresh bookings. Moreover,
and more important, non-removal or
slow removal of goodg from gtations

ments try to create gsuch an artificial
‘scarcity. This House has expressed
concern in the past about such accu-
mulation of goods and wagong at im-
portant rajl terminals.

The normal procedure for disposal
of unclaimed goods is laid down in
section 58Y read with section 55(2)
of the Indian Railways Act. Compli-
ance of procedure laid down in these
sections is time consuming ang takes
at least 4 tp 6 weeks before goods
can be auctioned. The existing law
also does not empower the adminis-
tration to dispose of goods, even the
essential comrodities, otherwise than
by public auction.

The Bill now gives powers to the
Central Government to notify certain
stations where goods can be disposed
of more speedily, if the same are not
removed within seven days after
termination of transit. The Bil] con-
tains mdequate pafeguards to protect
the interest of genuine trade. Special
provision hag been made in respect of
essential commodities. If eny essen-
tial commodities, remain undelivered
for more than seven days after ter-
mination of transit, the Central Gov-
ernment or the State Government
can direct the railway administration
to transfer them to it or to such
ugency, cooperative society or other
person uneder its control on payment
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of fair-price. The owner of the goods
is entitled to receive the price or sale
proceeds of such goods after
of charges due to the raillway admi
nistration.

E

The scheme does not hamper nurmal
trade in any way and i8 in the best
public interest. The specisl proce-
dure laid down in the Bill does not
apply to all stations, bit only to few
notified stations. At present, only 14
been notified. The

powers conferred by the Bill would
be invoked only to deal with abnormal
situations when the wagons are mis-
used by some persong as godowns.

MR. SPEAKER: Motion moved:

“That the Bill further to amend
the Indian Railways Act, 1890, as
passed by Rajya Sabha, be taken
into consideration,”

oY OwEraTe  wredy (9T) ¢
wepe S, Wredr IR S, 1890 F
e Y 9T g% g frae w7 @
g 77 frdaw @y famr &7 W
e w7 @ & A o o A A
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& g faege & 31w
g T ¢ fr e 5@ N oF fafe
frgifea &7 et Wiz qg fafw 7 e
Faggrit wR @ fa Yy aww
wifre o gE & far gw omam,
ar aumy aTfaw ¥FT IEHT A AW T
fear o) ww frdlgs & @ aw R
et Ag ¥y T § fif e @ ¥
qg ¥Y wafe ¥ o wrer T @ A,
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usT dwdw famr s ar afn
& aY qg wigar g iy ware w1 qATHT
K 7 faq 7% Wy R W T,
LT, AW, A wWifE WS
aegul ®Y Agr daT @, & feT ¥
IawT TEY AT Ay Wy 1 Afew
T g T A ¥ fad dam
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fafeat aar e wfadz vt faw &
MAGEUETI o AT GAW A
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A Y 3 ¥ i @ T B I
F Hiwa fag 1 gw ARA fe o
wE g At ¥ awrf € 5 g Ay
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AT e wd M arer gur & W@
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“The Central Government may,
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H

54 % oft wrowy e §

“Subject to the control of the
Railway administration which may
impose conditions not inconsistent
with this Act and any general rules
frameq therein with respect to the
receiving, forwarding and dellvering
of any enimal or goods.”
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sk g, S 3wt araT W ST
wiftaw T 4, e & g & qarfer
o€ wadrerradt ok &1

TF gl D LA W
wTer'g o aTRgart @ ¥ e
agrrard riderrarir g 15 §
BY ANERIY S TONRTET W EhT

¥ 1 ot are ofele N Y Ft oy g
AR i v 2 gy wrw
o ag Far {1 agwr @ oET 9%
& et Qua At ¥ Qar & Wi
TR {9 Al F @R | U T
¥ F X T WE @, W A
&7 A AT AT I @7 @A N
oRoqTe ¥ IR Wi Ay ¥ Hx o
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MR. SPEAKER: The question is:

“That the Bill further to amend
the Indian Railways Act, 1890, as
passed by Rajyva Sabha, be taken
intp consideration,”

The motion was adopted,

MR. SPEAKER: We now take up
the clause-by-clause consideration of
the Bill.
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There are Amendments No. 1 and
2 in the name of Shri Ram Avtar
Shastri to clauge 2. Is he moving the
amendments?

SHRI RAM AVTAR SHASTRI: I
am not moving the amendments.

MR. SPEAKER: So, I put all the
clauses, Enacting Formula ang to-
gether to the vote of the House,

The question is:

“That Clauses 2, 3 and 1, the
Enacting Formula and the Title
stand part of the Bill.”

The motion was adopted.
Clauses 2, 3, and 1, the Enacting
Formula and the Title were addad to
the Bill.

SHRI KAMLAPATI TRIPATHI: 1
beg to move:

“That the Bill be passed.”

MR. SPEAKER: The question is:

“That the Bill be passed.”
The motion was adopted.

MR. SPEAKER: It is 1 O’Clock now.
We will take up the next item after
lunch. The House stands adjourned
to meet again at 2 P.M.

13 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at three minutes past Fourteen
of the Clock.

[Mr. DERUTY-SPEAKER in the Chair]

MR. DEPUTY-SPEAKER: We will
now take up the Bonded Labour
System (Abolition) Bill. Shri Raghu-
natha Reddy.



